FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
LEPAKSHI HERITAGE WELLNESS VILLAGE PRIVATE LIMITED

RELEVANT PARTICULARS
I. | Name of corporate debtor LEPAKSHI HERITAGE WELLNESS
VILLAGE PRIVATE LIMITED
2. Date of incorporation of corporate debtor 20/04/2010
3. Authority under which corporate debtor is | Registrar of Companies - Bangalore

incorporated / registered
4, Corporate Identity No. / Limited Liability | US5100KA2010PTC053295
Identification No. of corporate debtor
5. Address of the registered office and principal | Sy No 35/2,35/1 (Part)1st Cross, Ananthapura

office (if any) of corporate debtor Village  Singanayanakahalli,  Yalahanka
Bangalore KA 560064
6. Insolvency commencement date in respect of | Date of order — 03.06.2022
corporate debtor Date of receipt of Order 08.06.2022
T Estimated date of closure of insolvency | 5™ December 2022
resolution process
8. | Name and registration number of the | Mr. Hemendra Paliwal
insolvency professional acting as interim | Regi. No. IBBI/IPA-001/IP-PO1830/2019-
resolution professional 2020/12788

9. Address and e-mail of the interim resolution | A-1901 Raheja Eternity, Thakur Village
professional, as registered with the Board Kandivali East, Mumbai 400 101

Email: paliwal.hemendra@gmail.com

10. | Address and e-mail to be wused for|201-206, Shiv Smriti, 2nd Floor, 49A, Dr.
correspondence with the interim resolution | Annie Besant Road, Above Corporation Bank,

professional Worli, Mumbai — 400 018
Email: cirplepakshiheri@gmail.com
11. | Last date for submission of claims 22 June 2022

12. | Classes of creditors, if any, under clause (b) of | Not Applicable as per information available
sub-section (6A) of section 21, ascertained by | with the IRP

the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorized Representative of creditors in
a class (Three names for each class)

14, | (a) Relevant Forms and Weblink: https://ibbi.gov.in
(b) Details of authorized Physical Address: NA
Representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the LEPAKSHI HERITAGE WELLNESS VILLAGE PRIVATE
LIMITED on 03" June 2022

The creditors of LEPAKSHI HERITAGE WELLNESS VILLAGE PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 22nd June 2022 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised

representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
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Mr. Hemerfdra Paliwal “wswyeeic

Interim Resolution Professional

Lepakshi Heritage Wellness Village Private Limited
IBBI/IPA-001/1P-P01830/2019-2020/12788

Date: 9™ June 2022
Place: Mumbai
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FORNMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency & Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations 2016

ON O
M/S CANOPY ESTATES PRIVATE LIMITED

v R [] R

M/S CANOPY ESTATES PRIVATE LIMITED

1. | Name of Corporate Debtor

2. | Date of Incorporation Of Corporate Debtor | 23.12.2005

3. | Authority Under Which Corporate Debtor
Is Incorporated / Registered

Registrar of Companies, Bangalore

4.|Corporate Identity No./Limited Liability | U70102KA2005PTC038035

Identification No.of corporate debtor

5. |Address of the Registered Office and No.969, 5th A Cross, H.R.B.R., 1st Block, Kalyan
Principal Office (if any) of Corporate Debtor| Nagar Bengaluru 560043, Karnataka

6. |Insolvency commencement date in  |06.06.2022 — Being the date of order passed b
respect of Corporate Debtor the Hon’ble NCLT, Bengaluru (Order received b
IRPon 09.06.2022)

7. | Estimated date of closure of insolvency |03-12-2022

resolution process

g.[Name and registration number of the| GIRISH KAMBADARAYA
Insolvency Professional acting as Interim

Resolution Professional

IBBI/IPA-003/IP-N000127/2017-2018/11403}

9.|Address and e-mail of the Interim|No.36, CHATURAHOMES, 2nd Main, Meenakshi
Resolution Professional, as registered|nagar, Near Krishna Kalayana Mantapa,
with the Board Basaveshwaranagar, Bangalore 560079

E-Mail: cmagirish999@gmail.com

Address and e-mail to be used for
10. . X
correspondence with the Interim
Resolution Professional

No.207, BINDU GALAXY, No.2, 1st Main, Chord
Road , Industrial Town, Rajajinagar Bengaluru
560010 E-Mail: cepl.cirp@gmail.com

Mobile: 9980695702

11| Last date for submission of claims 20-06-2022

12 |Classes of creditors, if any, under clause(B)| Allottees under real estate projects
of sub-section (6a) of section 21, ascertained
by the Interim Resolution Professional

13.|Names of Insolvency Professionals identified to| 1. Mr. Chandra Sekhar Kandukoori

act as Authorised Representative of creditors in| IBBI/IPA-002/IP-N00985/2020-2021/13309

a class (Three names for each class) Vivekananda Nilaya, No. 41/A2, 3rd Cross, Navy
Layout, Chikkabanavara Post, Opp. Sapthagiri
Engineering College, Bangalore 560090, Karnataka
2. Mr. Motappa Thimmarayaswamy
IBBI/IPA-003/IP-N00091/2017-18/10891

228, 5th Main, 5th Cross, Shiva Krupa, K.G. Nagar,
Bengaluru 560019, Karataka

E-Mail: swamymotappa@gmail.com

3.Mr.TVS SIVAPRASAD
IBBI/IPA-003/ICAIN00406/2021-2022/14051

Flat No. C-339, Mahaveer ZEPHYR, Kodi Chikkana
Halli, Near Easyday , Bangalore 560076, Karnataka
E-Mail: sipra5860@gmail.com

(a) Relevant Forms and
1 (b)Details of authorized representatives
are available:

Weblink:

https://ibbi.gov.in/home/downloads
https://ibbi.gov.infips-register/registered-ips

The Insolvency and Bankruptcy Board of India
(IBBI),7th Floor, Mayur Bhawan, Shankar Market,
Connaught Circus, New Delhi 110001

1

SN

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of M/s CANOPY ESTATES PRIVATE LIMITED on
06.06.2022 (Order received by IRP on 09.06.2022).

The creditors of M/s CANOPY ESTATES PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 20.6.2022 to the interim resolution professional at the address
mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submit the claims with proofin person, by post of by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No.12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13
to act as authorized representative of the class (Allottee under real estate project) in Form CA.
Submission of false or misleading proofs of claims shall attract penalties.

Date: 9.6.2022 Name: GIRISH KAMBADARAYA
Place: Bangalore Signature of Insolvency Professional

FORM A

PUBLIC ANNOUNCEMENT
(Under Requiation & of the Insolvency and Bankrupécy Board of India
(Inscivency Resoluton Process for Corparate Parsons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GLOBAL ENERGY PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Mame of corporate deblor GLOBAL ENERGY PRIVATE LIMITED
2. | Dateofincorporation of corporate | 2770901994

debtor

3, | Autharity underwhich corporate
deblor is incorporated | registarad
4. | Carporate Identity No. / Limited
Liahility entficaton Mo, of
corporate debtor

3. | Address of the registerad office
and principal office (if any) of
corporate deblor

Reqistrar of Companies - Goa

U401GAT994FTCO01663

Registered Office: 207 Gera Impasium ||
Patto Plaza, Panjim, Goa - 403001
Principal Office : Viflage Balgundi,

Disl. Belaaurn, Belgaum, Karnalaka - 591108
21212019, However on 61572022 Hon'ble
MNCLT passed order for appointment of IRP
{Copy of order downloaded from NCLT

‘wabsite on BIE2022) [See nate below)
AVS2020 [See note below]

2172022

{180 days fram CIRP Commencement dale)
Mr. Dilipkurmar Natvarlal Jagad
IBBVIPA-D01/IP-PO0Z35/2017-2018/ 10462

6. | Insolvency commencement date
inrespect of corporate debtor

7. | Estimated date of closure of
insohvency resolution process

B. | Mame and registration number
of the insolvency professional
acting as intenm resolution

professional _
9. | Address and e-mail of the Mr. Dilipkumar Matvarlal Jagad
interim resolution professional, 0330, Ashok Heighis, Opp Saraswati
a5 registerad with the Board Apartment, Nkalas Wadi Road, Mear Bhuta

School, Old Nagar X Road, Gundavali,
Andheri East, Murmbai City,
Maharashtra - 400060
diplagadi@hatmail com

Mr. Dilipkumar Natvarlal Jagad
03304, Ashok Heighis, Dpp Saraswali
Apartment, Nikalas Wadi Rosd, Near Bhula
School, Old Magar X Road, Gundavali,
Andheri East, Murmbai City,
Maharashtra — 400060
diipjagad@hatmail.com
ghobalenergy.irpi@gmail.com
161212019 [See Note below]
2262022

Tobe Ascarained

10} Address and e-mail to be used
for corespondence with the
interim resalution professional

11.| Lastdate for submission of claims

12| Classes of creditors, ifany,
under clause (b)of sub-seciion
(6A) of section 21, ascertained by
the interim resolution professional
13.| Names of Insalvency
Professionals identified to act as
Authorised Representative of
cradilors in a class (Theea names
for each class)
14| (8] Refevani Forms and
(b) Details of authorized
reprasentatives are
available ak

Tobe Ascariained

(&) Weblink: https://ibbi.gov.inthome!
downloads
i) Mot Applicable

Mote; Mofice is hereby given thal the National Company Lew Tribumal, Mumbes bench has
ordered the commeancamanl of a Corparale Insolvency Resolution Procass ("CIRP) of the
Globad Energy Private Limided ("CD°) wide order dated 21202019 in petiion no.
CRIB1252ME)2018 and appointed Mr, M. L. Shyamsurder as inferm Resolufion
Professional {*IRP*).

Yide an order dated 56202020 in the Interlocutory application [1A 30872020] the IRP Mr. M. L.
Shyamsunderwas replaced by Mr, Anin Jan

Against e said order for commencament of CIRP the Suspended Disactors (507 filed an
eppesl [AT 1415720149 with Honble MCLAT. The Hon'bée NCLAT vide their order dated
252021 upheld the order of MCLT, Mumbai bench

Against he sasd MCLAT ordar, the S0 filed an apoeal with the Hon'bée Suprerme Court [Civil
Appeal no. 671/2021] and the Hon'ble 5C vide order dated 26/2/2021 admitted the appeal
filed against anorder of MCLAT and grantad slay on the commeancemeant ol CIRF,

Wide its order dated 31732022, the Hon'ble SC vacated the stay on the commencemeant of
CIRPwith a direction that the NCLT shall proceed with the CIRP

Meanwhile, a financal credilor filed an Intericeulory apolication (1A 286102021] seeking
directions against the IRP or an order for appointment of a new IRP for advancement of the
CIRF as the CIRP was standslill since the infiation i.e, from 2122019

The Hon'ble NCLT, Mumbas Banch vida its order dated 852022 (copy of order downloaded
from NCLT website on 3%652022) in the matter [IA 2861/2021] read with
CRI81252ME)2018 appointed Mr. Dilipkumer Natwarlal Jagad as IRP from the pans of
Insolvency professionats, The IRP is in the process of fing an application for direction from
the Hon'bhe NCLT, Mumbsai bench in the matter including exclusion of time during which CIRP
wes stayed by the Hon'ble SC. Also, as ondate 1A 236572021 and 1A 4552021 are pending for
dispasal. Nextdate ol heamng is on BT R20E2

The creditors of Global Energy Privase Limited, are hereby called upon to submit their dlaims
with prood an or before 22462022 to the IRP & the address mentioned against entry No. 10
The fimancial credstors shad submit thes claims with proaf by elactnonic means onky. A0 ofhar
cresditors may submit the claims with proafin person, by postor by electronic means,
Admancial credilor beknging 1o a class, a5 listed against the entry Mo, 12, shall mdicals #s
choice of authonsed reprasantative Tram among the three ingolvency profeszanats listed
againstentry Mo, 13 f0 actas authorised representative of the class in Form CA
Submiszion af falsa ar miskeading proots of claim shall atiract penallias.

sdi-
Date : 962022 Dilipkumar Natvarlal Jagad
Place * Mumbai Interim Resalution Professional

IEBIIPA-0011P-PO0Z33/2017-18/10462

financim. ep. .in

FORM A
PUBLIC ANNOUNCEMENT

[Under Requlalion 6ol the Insolverdy and Barsrupicy Boand ol India
{IrEakenicy Hesoluton Pracess o Drporals Pérsons) Bagubalians, 2005]

T
LEPAKSHI SCIE

RELEVANT PARTICULARS
1. | Mame of comporate dabtor LEPAKSHI SCIENGE AND TECHNOLOGY PARK
| PRIVATE LIMITED

dEnE20m

Z | Date of ncorporation of corparale
| bt

3 | Authorty under which corporate
_-;t:‘imr 5 irl::-::q:;-l:l_nﬂ:-::l." I'lL"IJI:FlrI!!'Ij

4. | Corporate ldentity Mo/ Limibed

Liandity Idenification Mo of

| conparate debinr

5 | Address of e regisiened office
and princpal ofica iif ary) of

. Registrar of Companies - Bangalon

| UraceatAz0 1 FTL0a1463

| By Mo 362,381 {Pat)1 5t Cross, Ananthapuma Vilage
Sngarsyanakcihall, Yalshanka Bangakors B SE0064

| corporie: debinr |
6 | nsohensy cormrmencenent dabe Diater of ceder — 05062022
| in resmect of corponate delbor | Drate af receipl of Order 06.05 2023

7. | Estrmabed date of clogure of Sth December 2022

inschency reaniution process
B | Mame and registesion number of
Tl insohenty profesgional acting
| a8 interim resoltion professional
8 | Address and a-meil of e imedm
ressoiUtion professional, B
| registansd with the Board
10, | Aecciners gl grmanl Yo B vsscd for
comEEpondence with the inteim
| resnition professional
11. | Last dabe for submission of clams
12, | Classes of creddtors, if any, under
cohkauesa [H) of sub-saction [BA] of
saction 2. ascerained by the
_ | imedim resclulon prolessional
13.{ Mamas of Insobvency Pralessionals
denthied to st as Authonsad
Aeprasantative of creditons in a
| ks [Thinee names ior each cdass)
14, | [&) Febensant Forms and
(D} Detais of aumorizad
reprasentatves are avalabla &6
Maotice 5 hargby given thal the Mafional Company Law Tribunal has ordered the
commencarment of 3 corporate Insolkvency resolution process of the LEFAKSHI SCIENCE
AMD TECHNOLOGY PARK PRIVATE LIMITED o 03rd June 2022
The creditors of LEPAKSHI SCIENCE AND TECHNOLOGY PARK PRIVATE LIMITED. are
haretny called upan b subnil their Claims with prood an or balore 22nd Juss 2022 10 fhe
intarim resclution professional at the address mantoned against entry Mo, 10
Thie financial creditors shall submé their claims with proof by electronic means only. All other
crgcllors may saubmil Ehe clairms with prood in person, by post or By elecironic mesnds,
A financial craditor balongeng to a class, as Bstad agasnst the antry Mo, 12, shall mdicats ils
cholca of authorisad representative from among the three maolency professionals listed
against anlry Mo,13 10 acl a5 authorised representative of he class [Spechy cdass] m Form
Cl,
Submission of false or misleading prools of claim shall attract penalties.
M. Hemendra Paliwal
Interim Resolutlon Professional
Lepakshi Science and Technology Park Private Limited
IBBIIFA-DD1 IP-PO1830/2019-2020/12TEE
Drrte: 09,06, 2022
Place: Mumbal

| Wi Hesreandra Pakwal
Aegi. Mo, IBAIPA-O0 IP-POTEA0E0 -0 288

| A- 1501 Aaheja Elerrity, Thakr wikboe
Kandhal Ezsl Mumia 200 101
| Emaik pakwal hemendeeiagmalcom
20r1-206, Shey S, 2nd Floor, 494, D Annie Besant
Anad, Above Comporation Bank, Wordl, Mumbal - 400 018
| 28 June 2032
kot Applcabia a5 por information available with the IRP

[ Wiebrirdc hitps:) b gosin
Pyaical Address: MA

PUEBLIC NOTICE
(Under Section 102 (1) & (2) of the Insolvency
and Bankruptcy Board of India, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MR. AWAIZ AHAMED

PERSONAL GUARANTOR OF M/S SCOTTS GARMENT LIMITED
(U18101KA2002PLC030185)
RELEVANT PARTICULARS

1. | Name of DebtorPersonal Guarantor MR. AWAIZ AHAMED

2. | Address of the DebtorPearsonal

G9-B, Shoba Malachite Bellary Road, Jakkur,
Guaranior

Behind Shlip School, Bengaluru-560064

C.P{1B) No. B/BE2021- Order dated 07.06.2022
The copy of the order was uploaded on the
website of the Hon'ble NCLT on 08.06.2022.
Mr. Hem Chandra

Regn. No: [BEINPA-DOP-MO01 55/ 2018-19/11845

& | Detads of order admitting the
application

4. | Particulars of the Resolutian
Prafessional with whom claims
ang o ba registared

5711 Marubi, 1st Floor, 8lh Main

ibatwean 13th and 15th cross)
Idalleswaram, Bengaluru, Karmataka, 360003
Email : hemésngarip@gmail .com

5 | Addrass and e-mail of the Resalution
Profeszional, as regisiered with the
Board

B. | Address and e-mad lo be used for
comespondence with the Fesolufion

Resurgent Resolufion Professionals LLP [IPE)
Bhive Workspace, L-148, 5th Main Road, Sactor-6,

Professional HSR Layout, Bengaluru, Kamataka-560102
Email : scoltspi.aiwazi@resurgentp.com
Contact No.: 9674050101
Lazt date for submession of claims | Q1072022
8. | Refevani Forms in which clam o “FORM B"

ba filad available at Web link; https:ifwww.ibbi govinthomeidownioads
Molice i3 hereby given that the Mational Company Law Tribunal, Bengshmu Bench,
Bengaluru hag ordered the commencamsant of an insclvency Resalulion Process against
Mr. AWAIZ AHAMED (Personal Guarantor of M's, Scoits Garments Lid.) on
07.06.2022{The copy of the order was uploaded on the website of the Hon'ble NCLT on
08.06.2022.)

The creditors of Mr, AWAIZ AHAMED (Personal Guarantor to Mis Scofis Garments
Limited), are hereby called upon to submit their claims with preof on o before 01.07.2022 to
the Resolution Professional at the address mentioned against entry No, Soré,

The creditors shall submet thair claims with proof by eleclronic means or by post,

Submission of false or misleading proofs of claim shall attract penalties. sdi

Hem Chandra

Resolution Professional

Regn. Number; IBEVIPA-003/NP-NODD15572018-18/11845
Partner: Resurgent Resolution Professionals LLP (IPE),
Recognition Number: IEEINIPEDDE4,

Contact Address: 571, Maruti First Floor,

Bth Main between 13th & 15th Cross,

Date : 10.06.2022 Malleswaram, Bengaluru 560003, Karnataka.

Place ; Bengaturu Email: scottspi.aiwaz@resurgentrp.com

FORM A
PUBLIC ANNOUNCEMENT

{Iincer Raguiation B of the Insakency and Bankptcy Board of Indla
(Insclvancy Resolulion Procass o Gonparata Parsans) Aegquiations, 2016)

FOR THE ATTENTION OF T AEDITORS OF
LEPAKSHI HERITAGE LLNESS VI GE PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of comorate debior LEPAKSHI HERITAGE WELLNESS VILLAGE PRIVATE

| LIMITED
2. | Date of incopomion of coporate. | 20042010

| detrior
3. | Aoty Lnder which copanata
| debior ks incorporated | registanad
4. | Corponate Identty Mo, / Limited
Liabiity iderificaion Mo, of
| cowpiriile oo
5. Address af the regsiered office
and princieal office i any) of
| compeeat detbto

| Ragstrer of Cormpares - Bangalore
| ST P TR,

| By Mo 3572357 [Part 1sf Cross, Anantepurs Wilg
Singanayanakahall, Yalahenka Bangsione KA 560064

a. .|I'|E.|:Ih'El'|-!:\|l commaencamaent dale | Diade of order = (3 06,305

| in respact of coporate debior | Dade of receipt of Order (8.06.2052
7. | Estimated date of dosurs of {5t Decomier 2022

| insohmncy resohtion pmicess

| Mr. Hemendra Paliwal
Feag. Mo. [BEFA-00,1P-FIN B3E0E01 3-202001 2736

8. | Mame and FE'QEJ]'-Hﬁ:I'I mrie of
the insoivency professonal actng
| 8% indarim rasolution professional
9. | Adckess and eereald of the inlerim
resolulion prolessionsl, a5
| registened wit the Boerd
10, | Address and e-mal o be used Tor
Coamespondence with tha ntenm
| resolution professional

| A-1901 Raheja Eemity, Thakur Vilage
Farvdeah East, Mhurmbad 400 101
Ermail: prafiacl Fermercira@igrral corm
| 201206, Shiv Sminll, 2red Floo: 4006, D, Annie Besarm
Raad, Al Conporaion Bark:, Worl,
Murnbai — 400 ME. Email crplepakehihen2gmail com

11, | Lowst edattes fowr subwrigision of daims | 22 June 20232 ] ]
12| Classes of creditors, § any, undar Mot Apolicable a5 par imormation avalsbe with the
clause (o) of subrsection (5A) of IRF
seChon 21, ecarimned oy he
| imterim resolution professional |
13, | Mamiss of Irsohincy Professionals | MA

idenlifind 1o acl &3 Aulhorisesd
Fepreserialive of Sediloes na
| class (Three names for each ciss)
14, | (a) Aelevart Foms and
50 Dirtails of authenzed

nespriseriiatieng ane aaikable af:

| Watlink: hitpesiEhi gorein
Prrysical fuddeess: B,

Motice is hereby given that the Mational Company Law Tribunal has ordered the
commencemeant of 8 corporate ingolvency resclution process of the LEPAKSHI HERITAGE
WELLNESS VILLAGE PRIVATE LIMITED cn 03rd Junie 2022

The creditors of LEPAKSHI HERITAGE WELLMESS VILLAGE PRIVATE LIMITED, are
hereby called upon to subrmit Beeir claims with prood on o belore 22nd June 2022 o the
interam rasolution professional at the sddress mendioned againstentry Mo 10,

Thefinancial creditors shall submit theé claims with proof by alectronic means only. Al cthar
creditons may submit the claims with proof in person, oy post or by electronic means.

A fimancial credilor Delonging 1o a class, as listed against the eniry Moo 12, shall indicata its
choice of authoersed represaentative from among the three insoleency professionals listed
agains1 entry Mo.13 1o act as ewthonsed represantative of the class [specify class] in Form

Submission of lalse or misleading proots ol claim shall aliract penalties,
5D,
Mr. Hemendra Paliwal
Interim Resalution Professional
IBBIIPA-DO1,IP-PO1830/2019-2020/127BB

Date: Sth June 2022
Place: Mumbal

[3. :Ieimls. of i:nr-der admitting the

PUBLIC NOTICE
(Under Section 102 (1) & (2) of the Insolvency
and Bankruptcy Board of India, 2016)

4 (Formerly known as Suraksha Asset Reconstruction Private Limited)
& 5 L 0 AK 5 ST  CIN: UT4120MH2015PLC268857 Registered office: TI House, 36, Dr. RK. Shriodhkar Road
1’ VT s Parel East, Mumbai -400012 Tel: +91 22 4027 3662 Fax: +31 22 4027 3700

A Email ld: pratibha,upadhyay@surakshaarc.com website: www.surakshaarc.com

[For immoveable properties under Rule 8(1)]

Whereas the Authorized officer of the L&T Housing Finance Limited (the “Original Lender”) unde
the Securitization and Reconstruction of Financial Asset and Enforcement of Security Interes
Act, 2002 (the “SARFAESI Act”) and in exercise of powers conferred under section 13(12) reaq
with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dateq
27.03.20017calling upon 1) Ashok Kumar Jain (the “Borrower”), 2) Nisha Jain (the “Co
Borrower”)(collectively referred to as “Borrowers”) to repay the amount mentioned in the Notice
being Rs1,19,99,986.39/- (Rupees One Crore Nineteen Lakhs Ninety Nine Thousand Ning
Hundred Eighty Six and Paise Thirty Nine Only) within 60 days from the date of the said Notice.
The Borrowers having failed to repay the amount as mentioned in the Demand Notice and thq
Original Lender having assigned the financial assets pertaining to the Borrowers to Surakshg
Asset Reconstruction Limited (formerly known as Suraksha Asset Reconstruction Private Ltd
acting in its capacity as trustee of Suraksha ARC-020 Trust under the provisions of the SARFAES
Act (“SARL"), notice is hereby given to the Borrowers and to the public in general that Ms. Rashmj
S., Court Commissioner, Bengaluru has taken possession of the properties described hereir
below and handed it over to the Authorised Officer of SARL pursuant to the order dateq
11.12.2019 passed by the Hon'ble CJM, Bengaluru Rural District, Bengaluru in Crl. Misc. No
683/2019 in terms of the powers vested in Hon'ble CJM, Bengaluru Rural Districtunder suf
section (4) of section 13 of the SARFAESI Act read with rule 8 of the Security Interes
(Enforcement) Rules, 2002 on the7th day of June this year 2022.
The Borrowers in particular and the public in general are hereby cautioned not to deal with thd
properties described herein below and any dealings with the said properties will be subject to thd
charge of SARL for an amount 1,19,99,986.39/- (Rupees One Crore Nineteen Lakhs Ninety
Nine Thousand Nine Hundred Eighty Six and Paise Thirty Nine Only)and interest thereon.
The Borrowers attention is invited to provisions of sub-section (8) of Section 13 of the SARFAES
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTIES (SECURED ASSETS):
ALLTHAT PIECE AND PARCEL OF FLATNOC 002 GROUND FLOOR, BCILZED'WOODS, S.
NO 109/4 AVALAHALLI VILLAGE, YELAHANKAHOBLIBANGALORE NORTH, KARNATAKA.

. Authorised Officen
Date: _07/ 062022 Suraksha Asset Reconstruction Limited,
Place:Bengaluru

(acting in its capacity as trustee of Suraksha ARC-020 Trust)

PUELIC NOTICE
(Under Section 102 (1) & (2) of the Insolvency
and Bankruptcy Board of India, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
NUZHAT AISHA NAZEER

PERSONAL GUARANTOR OF M/S SCOTTS GARMENT LIMITED

(U18101KA2002PLCO30185)
RELEVANT PARTICULARS

1| Name of DebéorPersonal Guarantor | NUZHAT AISHA NAZEER

£ | Address of the DebionPersonal Mo, 321 2nd Cross 2nd Main ,2nd Stage 80

Fest Road 137, Bengaluru-560055

| Guaranior

3. | Details of arder admiling the
Epphcation

C.P{IB) Mo, 06/BB/2021- Order dated 07 06, 2022

The copy of the order was uploaded on the
website of the Hon'ble NCLT on 08.06.2022,

FOR THE ATTENTION OF THE CREDITORS OF
MR. NASEER AHMED

PERSONAL GUARANTOR OF M/S SCOTTS GARMENT LIMITED
(U18101KA2002PLC030185)

. RELEVANTPARTICULARS
1,| Mame of DebtorPersonal Guarantor MR. NASEER AHMED

No. 381, 2nd Cross, 2nd Main, 2nd Stage B0 Feet
Road, MV Exencion, Bangaiun-300%
| C.P (1B} No. 07/BB/2021- Order dated 07.06.2022
| The copy of the order was uploaded on the
website of the Hon'ble NCLT on 08.06.2022,

2.| Address of the DeblonPersonal
Gauarantor

application

4| Particulars of the Resolution
Profecsional with whiom claems

are o b regishersd

| Mr. Hem Chandra
Regn. No: I[BEIPA-DONP-NI01 352018-19/11845

Professonal, as ragisterad with the
Hoard

(betwesn 13th and 158 cross)
Malleswaram, Bangalury, Kamalaka, 560003
Email : hermiengarip@gmai.com

| Regurgant Resolution Profeszionals LLP {IPE)

| Bhive Workspace, L-148, 5th Main Road. Seclor-6,

| H5R Layoud, Bengalun, Kamaiake-560102
Email; scotispi.neseenzmasurgentrp.com

| Contact No.: 8674050101

B. | Address and e-mail i be used for
comespondence with the Resolufion
Professional

7 | Last date for submission of daims | 01/07/2022

& | Relevant Forms inwhich claim o “FORM B"
be filed availzbis at Wieb link: hitps:fwanibli govin'homeidownicads

| The creditors of Mr. Naseer Ahmed (Personal Guarantor to Mz, Scolts Garmenis Lid),

Motice is hereby given that the Mational Company Law Tribunal, Bengaluru Bench,
Bengaluru has ordered the commencement of an insohvency Resolulion Process against
Mr. Hasear Ahmed (Personal Guarantor of M's. Scolts Garments Ltd.) on 07.06.2022
(The copy of the order was uploaded on the website of the Hon'ble NCLT on
08.06,2022.)

are hereby called upon to submit their claims with proof on or before 01.07.2022 io the
Resolution Professional at the address menfioned againstentry No. Sor b,

The creditors shell submit their claims with proof by electronic means or by post.
Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Hem Chandra

Resolution Professional

Regn. Number: IBEI/IPA-003/NP-N000155/2018-18/11845
Partner: Resurgent Resolution Professionals LLP (IPE),
Recognition Number: IBBIIPE00E4.

Contact Address: 57/, Maruti First Floor,

&th Main betwean 13th & 15th Cross,

Date : 10.06.2022 Malleswaram, Bengaluru 560003, Karnataka.

4. | Particuiars of the Resolution
Professional wish whom claims

&g b be regslenag

Addrass and e=mail of the Resolution
Professional, &5 reqistenad with the
Baand

Mr. Hem Chandra
Regn. No: [BEBVIPA-DDANP-NDO155/2018-18/11845

L

571 Manuti, 1st Floor, Gth Main

(between 13th and 13%h cross)

Malleswaram, Bengaluru, Kamataka, 560003
Email : hemiengang@gmail.com

6. | Address and e-mail to be usad for
comespandence with the Resolution

Resurgent Resolution Professionals LLP (IPE)
Bhive Workspaca, L-148, 5th Main Road, Secior-5,

Professional HSR Layout. Bengaluru, Kamataka-560102
Email ; scottspi.nuzhatfiresurgentrp.com
Contact No.: 5674050101
T.§ Lasi deie for slbmison of daims.__§ 07ER02E
8. | Relevent Forms in which daim to “FOEM B”

b fled available at : Web link: hitps:itwawibbl gov.inhome/downlioads

Molice is hereby given that the Mations! Company Law Tribunal, Bengaling Bench,
Bengaluru has ordered the commencamant of an insclvency Resolution Process against
NUZHAT AISHA NAZEER (Personal Guarantor of Mis. Scotts Garments Ltd.) on
07.06.2022 [The copy of the order was upleaded on the website of the Hon'ble NCLT on
08.06.2022.)

The creditors of NUZHAT AISHA NAZEER (Persenal Guarantor to Mis Scotts Garments
Limited), are hereby cafed upon to submit their claimes with proof an or before 04.07.2022 to
the: Resolulion Professional atthe address mantioned against antry Mo, S oré,

The creditors shall subrst their claims with prood by electronic means or by post,

Submission of falee ormisleading proofs of claim shall atiract penalties. Sd-

Hem Chandra

Resolution Professional

Regn. Number: IBEVIPA-003/MP-NO00155/2018-19/11845
Partner: Resurgent Resolution Professionals LLP (IPE),
Recognition Number: IBEBLIPE/0084.

Contact Address: 57/1, Maruti First Floor,

Bth Main between 13th & 15th Cross,

Malleswaram, Bengaluru 560003, Karnataka.

Email: scottspi.nuzhat@resurgentrp.com

Date : 10.06.2022
Place : Bengaturu

Place : Bengaluru Email: scottspi.naseer@resurgentrp.com

The Indian Express.
For the Indian Intelligent.

| get the inside information
and getinside the information.

Inform your opinion
with investigative journalism.

SThelndianEXPRESS

———]OURNALISM OF COURAGE ———

00 ©

o0 ©

20 ©

BENGALURU



WWW.FINANCIALEXPRESS.COM

FRIDAY, JUNE 10, 2022

FINANCIAL EXPRESS i

Balaji Amines Ltd

Registered Office:Balajl Towers No 31 AN

Holgl Hoad Asara Chowh Solapur 413224,
Matice 18 hareby givan that ihe following share cartificates of the company wore
reported to have been lost/Misplaced.as per the particulars glven here under.

No.of shares
2000

Marme | the share halder
Uma Devl Sankineni

Folio Mo
o001 634

Distincliwo na
dB4501-4586500

Certificate no
KFrgl ]

The public is hereby warned against purchasing or dealing in any way with the
[ above share certificates. Any person(s) who has/have any claims|sjin respect of

the said certificates should lodgesuch claims(s)withthe companyat its registered
office at the address given above within 15 days of publications of this notice After
which no claim will be entertained and the company will proceed to issue

duplicate share certificate. For Balaji Amines Limited
Date : 10-6-2022 Sdi-

Agro Tech Foods Limited

CINTLIoT221G1980PLCU00 S T oo
Registered Office : 31, Sarojini Devi Road, Secunderabad - 500 003.
Tel : 91-40-66650240, Fax : 91-40-27800947, Web : www.atfoods.com

ISSUE OF DUPLICATE SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates issued by the Company,
have been reported to be lost\misplaced and the registered Shareholder/Claimant
thereof has applied to the Company for the issue of Duplicate Share Certificates.
Folio

Share——Blshnctrve——Nmbe:l—Name-of-fhe-S'harehclderl—
No. Cert. No Nos. of Share Claimant
FCHOUDHARY-M-C-(Deceased)’/—

0057518720286 5738408-5738507| 100

HEMANT CHAUDHRY
0057518] 67782 [8460089-8460188] 100
HEMANT CHAUDHRY

PREMTATACHAUDHRY (Deceased)
HEMANT CHAUDHRY

0057567| 27847 | 6494508-6494607| 100

AT AL ann

Place : Hyderabad Managing Director.

- ROSARB, HYDERABAD METRO REGION.6-1-84/3, FIRST
LGE LR £ 00R KHUSRU JUNG HOUSE,SECRETARIATE ROAD,
Eﬂﬂk - ET00E]  SAIFABAD, HYDERABAD-500 004, TEL: 040-23421635

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 6 (2) & 8 (6) of the Security Interest(Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged/charged to the
Secured Creditor, possession of which has been taken by the Authorized Officer of Bank of
Baroda, Secured Creditor, will be sold on "As is where is", "As is what is", and "Whatever
there is" on for recovery of below mentioned account/s. The details of Borrower/s/
Guarantor/s/ Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid
Increase Amount are mentioned.

TUTAL YUV

ThePublicare hucby warned agail st pmuh:miug Of dca“ny 1T any-way with—th

above Share Certificates. Any person(s) who has\have any claim(s) in respect of the

said Share Certificates should lodge such claim(s) with the Company at its Registered

Office at the address given above within 7 days from the date of publication of thig

notice, after which no claim will be entertained and the Company will proceed to issug

Duplicate Share Certificates. For Agro Tech Foods Limited
Jyoti Chawla

Dated : 9" June, 2022 Company Secretary

NAME AND ADDRESS OF BORROWER/S,GUARANTOR/S AND MORTGAGOR/S:
Mr.Yamasani-Vamshi-Vishnu—(Borrower),No. 5-11-509 KU~ C " ROADATRSRINAGAR
COLONY WARD 5,Hanamkonda, WARANGAL - 506009.

Mrs.Vemula Naga Chaitanya (Guarantor) W/o Mr Vemula Hari Nageswar Rao,House No:
398/1 Uppalvari street , Jaggaigh Pet,Krishna District. Mr Dodda Radha Krishna Murthy
(Guarantor) S/o D Veeraih, House No: 8-3-100/A,Near Rathidarwaja, Nizampet,Khamman.

Total dues fo the Bank: Rs. 53,61,653- (Rupees Fifty Three Laknhs Sixty One Thousand
Six Hundred and Fifty Three Only)as on 31.05.2022 plus further
interest, costs, charges and expenses thereon from 01.06.2022

Description of the Tmmovable Property: Equitable mortgage of House bearing No.6-
864,2nd floor, admeasuring 1422.00 sq ft, “Vasavi Towers Apartment” equivalent having
survey no 303/3 at Jaggaigha pet, Krishna District, Andhra Pradesh and boundaries:North:
Balcony,South:Balcony,East:Open to Sky,West:Balcony

(Property in the name of Mrs.Vemula NagaChaitanya W/o Vemula Hari Nageshwar Rao)

BALAJI AMINES LIMITED

CIM: L24132MH1288PLCO4938T

Regd. Office: Balaji Towars, Mo, 3141, Aasara Chowk,

Hotgi Road, Solapur - 413224, Maharashira. Ph: 0217- 2451500
Email: csi@balajiamines.com Website: wena balajiamines.com

CORRIGENDUM TO THE ANNUAL REPORT FOR THE
FINANCIAL YEAR 2021-22 OF BALAJI AMINES LIMITED

With reference fo the Notice of the 34" Annual General Meeting ("AGM") dated
May 11, 2022, dispatched fo the shareholders of the Company on June 4,
2022, in respect of the AGM scheduled to be held on Wednesday, 2%" June,
2022 at 12.00 Noon (IST) through Video Conferencing [ Other Audio Visual
Means, we hereby inform to the shareholders vide this corigendum, that
thera were certain inadvertent errors idenfified in the 34™ Annual Repori of
the Company and in this regards, we wish to communicate the shareholders
through this corngendum regarding the changes made fo the annual report
circulated earhier.

CORRIGENDUM TO ANNUAL REPORT OF 34™ ANNUAL GENERAL
MEETING OF THE COMPANY

Type of Possession : Symbolic | Known Encumbrances : NIC

hittp-ihwww. balafiamines. com/pdii 1654 7 7 7 BOGL omigendum ", Afike pdf

Reserve Price: 38,16,000/- (Rupees Thirty Eight lakhs Sixteen Thousand only)
arnest Money DepositRs ~(RUpees Three Lakns Efghty one thousand SiX Hundred onty
Bid Incremental’Amount:Rs.10,000/-(Rupees Ten thousand only’)

For detaited terms and conditions of Sale, piease refer to the fink provided M
https://www.bankofbaroda.in/e-auction.htm and https://ibapi.in. Also, prospective bid-
ders may contact the authorized officer on Tel No. 040-23421635, Mobile No: 9609505552

'Date: 08.06.2022 Sd/-Authorized Officer

Place:Hyderabad Bank of Baroda

) toma derre o q punobotional bonk

Link for the updated 34" Annual Report of the Company is given below after
making the necessary changes in the Annual Report

UPDATED ANNUAL REPORT OF 34™ ANNUAL GENERAL MEETING OF
THE COMPANY

hitp:www.balaliamines.com/pdi 654 TTTT02AR2022 pdfl
All other particulars and details of the Annual Report remains unchanged.

This corrigendum shall also be available at Investor section of the Company’s
website at www.balajiamines.com, and on the website of the Siock
Exchanges i.e., Mational Stock Exchange of India Limited and BSE Limited
at www.nseindia.com and www.bseindia_com, respactvely.

For Balaji Amines Limited
Sdi-
Lakhan Dargad

Place : Solapur

FormmNo—iN€=26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered
office of the company from the state to Telangana to the state of Tamil Nadu
Before the Central Government - Regional Director, South East Region.

In the matter of the Companies Act, 2013, Section 13(4) of Companies Act, 2013 and
Rule 30(6) (a) of the Companies (Incorporation) Rules, 2014.

AND

In the matter of Vishaka Ship Building Private Limited having its registered office at Flat
No. 501 Plot No. 81, H No. 8/3/1050, Srinagar Colony Hyderabad - 500073.

......... Applicant
Notice is hereby given to the General Public that the company proposes to make application
to the Central Government - Regional Director, South East Region under section 13 of]
the Companies Act, 2013 seeking confirmation of alteration of the Memorandum of
association of the Company in terms of the special resolution passed at the Extra ordinary
general meeting held on 06/06/2022 to enable the company to change its Registered
office from “State of Telangana” to “State of Tamil Nadu”.
Any person whose interest s likely to be affected by the proposed change of the registered
office of the company may deliver either on the MCA-21 portal (www.mca.gov.in) by filing
investor complaint form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest and grounds of
opposition to the Regional Director, South East Region, at 3rd Floor, Corporate Bhawan,
Bandlaguda, Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad - 500 068, Telangana within fourteen days from the date of publication of this
notice with a copy to the applicant company atits registered office at the address mentioned below:
Address:
Flat No. 501 Plot No. 81,
H No. 8/3/1050,

For and on behalf of
Vishaka Ship Building Private Limited

Srinagar Colony Sd/-
Hyderabad-500073. S. Meenakshisundaram
Director

Date: 09/06/2022
Place: Hyderabad

DIN: 01176085

Date :08.06.2022 Company Secretary & Compliance Officer

AGROHA CO-OPERATIVE
URBAN BANK LTD.

21-1-3974, OPP TO HIGH COURT, GHANSI BAZAR
HYDERABAD - 500002, PH-040-24512868, 24511322
Email: customercare.agrohabank@gmail.com

NOTICE

ANNUAL GENERAL - BODY MEETING FOR 2021-2022
Notice is hereby given to the members that the 23rd Annual General-Body Meeting
of the AGROHA CO-OPERATIVE URBAN BANK LIMITED., (T.A. No.1473)
will be held on Sunday, the 26th June, 2022 at 12.15 P.M. followed by Lunch
at Taj Mahal Hotel, Abids, Hyderabad to transact the following business:
AGENDA
1. To consider the 23rd Annual Report together with the Audited Statements of
Accounts and Audit Report of the Bank for the year 2021-2022.
2. To appropriate the profits of the Bank for the year ended 315t March, 2022.
J. To ratify the expenditure incurred during the year 2021-2022.
4, To ratity the admission of members,
5. To approve the budget for the year 2022.2023.
6. Any other subject that may be placed before the General Body Meeting with
the consent of the Chair
(BY ORDERS OF THE BOARD OF DIRECTORS)

Place: Hyderabad (RATAN GUPTA)
Date : 19/04/2022 Chairman

Note: (1) Admission for shareholders/ Members only.
{2) Share holders have to carry 10 Proofs
{3) Wearing mask is compulsory.
4] Maintain Social distance.
{5) Cooperate with staff for sanitization.

HEENAKSHI

CIRCLE SASTRA, Secunderabad Circle, 103, Door No. 8-2-248/A,
Maharshi House, Road No.3,Banjara Hills, Hyderabad-500034.
Ph No-040-23147032,Fax-040-23351191.Email: cs8313@pnb.co.in

POSSESSION NOTICE (For Immovable property)
Whereas Punjab National Bank through its Authorised Officer under the Securitisation and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002,and
in exercise of powers conferred under Section13 read with the Security Interest (Enforcement) Rules,2002,issued demand notice/s on the dates mentioned against each
account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said notice(s).
The borrower having failed to repay the amount,notice is hereby given to the borrower and the public ingeneral that the undersigned has taken possession of the property described-
here in below in exercise of powers conferred on him under sub-section(4) of Section 13 of Act read with Rule 8 of the Security Interest Enforcement)Rules, 2002 .

The borrower's / guarantor' s /mortgagor's attention is invited to provisions of sub-section(8) of section13 of the Act in respect of time available to redeem the secured assets
The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge of
Punjab National Bank for the amounts and interest thereon.
Name of the Date of Date of | Amount Outstan
S. | Name of borrower e possession| ding as on the
No.| the Branch Name of the Account (Owner of Description of the property mortgaged d:g:iacr;d notice | date of demand
the property) affixed notice
MIS Durgadevi Hardware Land and BU”dmg with House N0'4'5'131(0ld No 7'23'82) sltuated
Plywood Sanitary at (Zaheerpura) Prakash Nagar, land admg 102.23 Sq Yards =
Represented by Shri. 85.47 Sq.Mts. with plinth area 446.25 Sq Ft within the Khammam
1 | Khammam Proprietor Smt. Valapadasu | Municipal Corporation limits, Khammam district and bounded| 12.07.2021| 03.06.2022 | Rs.16,20,835.58
Valapadasu Jyothi and | Pullaiah | by:North by:Banala Krishnamurthy House with his own compound
Gurantor / Mortgagor by wall,South by:ShabbirAfkhm House and in between Joint
Valapadasu Pullaiah Wall.,East by:Municipal Road,West by:Municipal Road
The House bearing GWMC H. No. 2-9-749/A, admeasuring 133.00
. yds. or 111.20 sq. mtrs. in Plot No. 26 (Part), having with plinth
area of 411.00 sq. ft. GF + 846.00 sq. ft. FF, out of Survey No. 254
Shri.Gatti Buchaiah Shri.Gatti (old), 52 (new) of Waddepally Revenue Village, situated at NGO's
and ' Colony Phase- I, Road No. 1, Waddepally, Hanamkonda, Warangal
2/{fSheemaram Gurantor: Buchaiah | Urban District, in the limits of Greater Warangal Municipal 09.02.2022| 08.06.2022| Rs. 41,28,651.00
Smt.Gatti Sujatha Corporation and within the jurisdiction of the Joint Sub-Registrar,
Warangal Urban and bounded by:East:H. No. 2-9-749/B of K Babu
Rao in Plot No 26 (Part),West:30' Wide Road,North:H. No. 2-9-749
of K Sarangapani in Plot No. 27,South:30' Wide Road
All that R.C.C. Residential Building consisting Ground + 2 Floors
bearing its G.P.H. No. 2-473 corresponding its G.W.M.C. H. No. 55-
Shri. Babu S la and Shri.Babu |2-473 and 55-2-473/A, constructed in an open plot admeasuring
S;hgaalalilijaa;?(auam:p Sangala |[205.00 sq. yards, (or) 171.40 sq. mtrs., situated at Bheemaram
' Village, Hasanparthy Mandal, Warangal City & District (Urban), and
3 | Warangal G tor: Shri.S | and within limits of Greater Warangal Municipal Corporation and within 07.03.2022) 08.06.2022 | Rs. 19,06,261.00
uaraﬂ d°r' v rl.oangala | Sangala | the Registration District Warangal and within the Jurisdiction of Join
ay Rumar Vijay Kumar | Sub-Registrar Office, Warangal (Urban) and bounded by:East: 20'-
0" Wide Road,West:House of Yona,North:Open Place of Issak
South:House of Purushotham
Residential House bearing No. 1-31-87 (Old No. 1-31-8), on Plot No.
Smt.J.Ramul d 525, in Survey No0s.363/1 & 371/2, admeasuring 121.00 square
- Ramulamima an Smt.Jalley | Yards, or 101.15 square meters, situated at INDIRA NAGAR Colony,
4 | Balanagar Shri.J. Tirupathi KHANAJIGUDA Alwal Village,under Greater Hyderabad Municipal| 11.03.2022| 06.06.2022 | Rs. 12,75,097.86
Ramulamma | corporation, Alwal Circle, Malkajgiri Mandal, Ranga Reddy District
and bounded as follows:North:House No. 31-9,South: House No.
31-7,East:Neighbour's House,West:18'-00" Wide Road.
Date: 09.06.2022, Place: Hyderabad Sd/- Chief Manager, Authorized Officer, Punjab National Bank

FOR THE ATTENTION OF THE CREDITORS OF
LEPAKSHI SCIENCE AND TECHNOLOGY PARK PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

(Under Regquiation 6 of e Insokency and Bankiuplcy Board of Incia
i |u:|-\.=:"l'.-r-. sobilion Procass lor Corbarae Parsans) F"g lalior: ...I:II='

RELEVANT PARTICULARS
LEPAKSHI SCIEMCE AMD TECHNOLOGY PARK
PRIVATE LINITED

I EE

1. | Mame of copomte debior

2. | Dale of incomporaion of coporale
| debiior
3. | Aushoity undar which companata
| debilor i noorporaled | nagisiensd
4. | Corponake iderly M. | Limiled
Liabdity Iertfcation MNo. of
| compoeats dabior

. RFagsirar ol Companies - Bangalone

| UF4o90KA201 IFTLOE 1465

5. | Adchees of tha regetered ofica | Sy Mo 3523571 [Parl)1st Cross, Anarfapura Vilage
and principal offica §f any) of Sirgardnyanakabali, Yalahenks Bangaions K BE0064
| corporate dabior |
G, | Ireokency commencament dals Date of order - 03.05.2022
| In respect of corporebs dabior Date of receipl of Order 08062022

7. | Estimated date of dasure of | 5% Decarriber 2022

| Inspivency resolution process
&, | Mame and regestration ruriier af
the insoleency prolessional actng
| &5 infefim resclulion prolessons
9, | Addrees and e-mal of tha nterim:
rasciution professional, as
| reggsterad with the Board
10, | Ackckess and eerad o be used for
corespondence with the nlefm
| resciution prolessione
11, L=t dlatg fior submisson of dalms
12, | Gleerszs of creditors, § any, under
clacea (b of sub-section (&) of
sechion 21, asradaimad by e
| Inlerim resoiLiion professional [
13.| Mames of Insolvency Professionals | MA
idantified %o act fs Authonsed
Representathe of oeditors n a
| class (Thees ndwmes for eshoh o)
14.| (a) Relevam Fomne and
(o0 Datsils of authonzed
rapresenialves arg ayvallable al

Motice is hereby given that the Nabonal Gompany Law Tribunal has ordered the
commancemeant of & corporate insolvency resolution procass of the LEPAKSHI SCIEMCE
AND TECHNOLOGY PARK PRIVATE LIMITED on 03rd Juna 2022

The craditors of LEPAKSHI SCIENCE AND TECHNOLOGY PARK PRIVATE LIMITED, ara
heraby called upan 1o submil their claims with pesst on or belorg 22nd June 2022 1o the
interm rasolution professional at this address mentioned against endry Mo, 10,

e financisd credibors shall submit thee cleims with proot by electronic means only. Al other
credilons gy submil the claims with proal in persan, By post or by elecinonic means

& fimancial creditor belonging o a class, as listed against the endry No. 12, shall indicate its
cholce of authonsed representatae from among the three INsoleemcy professionats listed
agains! enfry Mo 13 10 act as authoised reprasentative of the class [specily class] in Fanm

| ir Hemendra el
P, Mo, IBBIAPAOG1 AP-PO1 83030 15208001 2788

| A-12071 Raheja Blemiy, Thakur Vilage
Kanceal East, Murmbail 400 101
| Ermall: palival hamendrasiomead com
201-206, Shiv Smintl, 2nd Floos 4598, Dr Annie Besant
Foad, Aboea Cornporation Bank, Work, Mumbal - 200018
| Emiall; cplapakshiscigmail com
| 22 June 2022
Mot Applicablz as per imommeation aealabke with the IBP

[ ek s bl gonin
Piysical Adckess: MA

Subrmisslon of falae or misleading proots of clalm shall atirect penalties.
Mr, Hemendra Paliwil

Intarim Resolution Professioenal

Lepakshi Science and Technalogy Park Priviate Limited

I1BEI/1PA-001 | P-PD1E30/ 201 2-20200 12788

Dabe: 09,06.2022

Piace: Mumbal
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® APGVE ANDHRA PRADESH GRAMEENA VIKAS BANK

REGIONAL OFFICE :: SANGAREDDY  Zaheerabad Branch

~POSSESSION NOTICE (Symbolic)

Under Rule 8(1) and (2) (For immovable property)
Whereas, The undersigned being the Authorized Officer of the Andhra Pradesh Grameena
Vikas Bank, Zaheerabad Branch (8126}, under the Securiization and Reconstruction of
Financial Assets and Enforcement of Security Interest Acl, 2002 and in exencise of the
powers conferred wnder section 13 (12) read with Rule 3 of the Securty Interast
[Enforcement) Fules, 2002 izsued Demand Notice dated 06.10.2021 calling upon the
borrower: 1) Mrs. Shehnaz Bagum Wio Sri. Ismail (Borrower], 2) Mr. Md. Rafiuddin Slo
Md. Ismail {Co-borrower), Both Ria H N0 3-2-109, Ahmad Colony, Zahesrabad B02220,
Housing Loan Alc.Mo: 73136911508 to repay the amouwnd mentioned in the notice being of
Ale. No. T3136911508, Housing Loan Rs. 5.21.630.34/- [ Rupeas Five Lakhs Twenty
One Thousand Six Hundred Thirty and Paise Thirty Four Only) as on 06.10.2021 plus
ineres!, charges and expensas within 60 days from the date of the said nalice your also liable to
pay future interast with effect from 07.10.2022 at the contractusl rate on the aforesaid amount
Ingether with incidental expenses. Costs, changes etc, Afler issung the said Demand Motice
Bormowers/ Guarankors wes failed to repay the remaining amount, nofics is hereby given to the
bomowers/guarantor and the public in general thatthe undersigned has taken possession of the
property described herein below in exercize of powers confermed an him under section 13(4) of
theActsaid read with Rule B of the said Rules on 06.06.2022,
The borrowersiguarantor mv particular and the public in general are hereby caufioned not
1o deal with the property and any dealings with the property will be subject to the charge of
the Andhra Pradesh Grameena Vikas Bank, Zaheerabad Branch (8126} for an armount
of Ale. No. 73136911508, Housing Loan Rs. 5,21,630.34/- (Rupees Five Lakhs Twenty
One Thousand Six Hundred Thirty and Paise Thirty Four Only) as on 06.10.2021 plus
inferest, charges and expensas thereon,
The borrowers atlenton is invited ko the provisions of sub-section (8] of Saction 13 of the
SARFAES| Act imrespect of ime available, 1o redeerm the sacurad assels.

DESCRIPTION OF IMMOVABLE PROPERTY
An Residential Open Plot No. 138 in Sy, No 231/e and 231/a admeasuring area 100.00
>0.Yds situated at Madina Colony, Zaheerabad Town and Tehsil, Sangaraddy Dist.
Telangana State Regestration Dist. at Sangareddy Sub-Registration Dist, 21 Zaheerabad

Date: 06.06.2022 Sdl- Authorised Officer
Place: Zahearabad Andhra Pradesh Grameena Vikas Bank

" apur Branc
& i agher Penisula Complex, P.V.N.Rao Express
ELL LY Road, Attapur, Hyderabad-500048

Notice under Section 13(2) of Securifisation and Reconsiruction of Financial Assets and
Enforcement of Security Interest Act, 2002 Whereas at the request of you, (below mentioned
borrowers/guarantors) Bank of Baroda, Attapur Branch has granted credit facilities from time
to time by way of financial assistance against various assets creating security interest in favour
of the Bank. The particulars of properties mortgaged by you by way of deposit of title deeds
creating security interest in favour of the bank are mentioned here under. As you have failed
to discharge the debt due to the Bank, the below mentioned loan accounts have been
classified as Non performing Assets as per the guidelines issued by the Reserve Bank of India
As the demand notices sent to you by Registered Post calling upon you to discharge the debf
due to Bank were returned, unserved, we are issuing this notice through paper publication.
Nameof the Borrower:—Mr.~SaleemAkbar-Khan, ~Sfo.Jala-Akbar-Kham,~19-2-238/3
Ramnas Pura, Chandu Lal Bars Dari, Charminar, Hyderabad-500002.

Date of NPA on 21.03.2022 Demand Notice issued dated 25.04.202
Outstanding Amount (Term Loan A/c.No.: 32890600000870): 1) Rs.10,96,999.26/- ( Rupeeg
Ten lakhs ninety six thousand nine hundred and ninety nine rupees and twenty six pais
only) as on 23.04.2022 (Inclusive of interest up to 23.04.2022)
(Term Loan Alc.No.: 32890600000920): 2) Rs.2,65,369/- (Rupees Two Lakh Sixty five thousand threej
hundred and sixty nine Rupees only) as on 23.04.2022 (Inclusive of interest up to 23.04.2022)
Total Outstanding Amount: Rs.13,62,368.26/- (Rupees Thirteen lakhs sixty two thousand three|
hundred and sixty eight rupees and twenty six paisa only) plus applicable interest from 21.03.2022
Description of property: Mortgage created via Doct.N0.1599/2017 dated 30.06.2017 at SRO Doodhbowli
Mortgage of the property situated at House bearing Municipal No.19-2-238/3, M.C No 1024
admeasuring 240 Sq. Yards, or equivalent to 200.64 Sq. Meters, Plinth area: 600 Sq. feet
(CTR), Situated at Ramnasthpura, Hyderabad, Teangana state belongs to Mr. Saleem Akbar|
Khan, S/o. Late Jalal Akbar Khan and bounded by: North: 25'- 0" Wide Road, South: Portion
of H.No.19- 2 238/3 East 40 0" Road West Ne|ghbours Property

expenses, costs as stated above in terms of this notice under Section 13(2) of SARFAESI Act
within 60 days from the date of this notice, the Bank will exercise all or any of the rights detailed
under Sub-Section (4) of the Section 13 of SARFAESI Act and other applicable provisions of
the said Act. This notice is without prejudice to the Bank’s right to initiate such other actions or
legal proceedings, as it deem necessary under any other Provisions of Law.

Date: 09'06'1011, Place: Hyderabad od/- Authorised Uf‘llcer, Bank or Barodq
FORM A
PUBLIC ANNOUNCEMENT

(Under Requishon ot tha Insokency and Bankugtoy Board of India
reeakhvency Resoiulon Procass tor Corporae Pasong) Regulalions. 2016)

FOR THE & =_|‘_|_ ON DITORS OF
LEPAKSHI HERITAGE WELLN E PRIVATE LIMITED

RELEVANT PARTICULARS

LEPAKSHI HERITAGE WELLNESS VILLAGE PRIVATE
| LIMITED

20042010

=2

1. | Mame of comorate debior

| Date of incomporation of corporate
| catrior
3, | Authorsy under which conporale
| dlesbor i inconporatad |/ Fegicherned
4. | Comporate Identty Mo. f Limbkad
Liabikty Iderfication MNo. of
| corporale debtor
5| Adkress of tha registerd ofice
and prncipal office §ff amy) of
| corporale debios
B. | Insofvency commencameant das
| n respact of corporate dabior
T. | Estimated dale of cloeune of
| Inschvancy resolution procass
8. | hame and regeirEion numier ol
thet inaotwency professional Boiing
| a5 inbarim resclution prolessional
8. | Address and e-mail of the imenm
resohution prolessonad, a6
| rescaisibenesdd wilh I B
10 Aridress and ernal 1o ba used tor
COMaspandence with e imerim
| resciution prodessional |
11, | Lissst efinber fror' subrnisesion of dairss | 22 Jung 2022
12, | Classes of credion, i any. undes kot Aoplcable as par irfomaton svalabie vwih the
clause (b} of sub-section (4] of IRF
sechon 21, ascerained by the
| mtenm resciution professional |
13, | Mames of Irsokency Professionats | NA
il B At s dudbcnsed
Reprasertalve of credibons in a
| ciass (Three names tor each cless)
14, | (4] Relevant Forms and
by Dataiis of authonized
represerialves ane maikabe ot

Tedi

| Fiagistrar of Companies - Bangalore
| UEEOORAST P TS EESS

| Sy Mo 352,351 [Paist Gross, Anarhapura vilg
Singarayanakahall, Yalahanka Bargelone KA SE0064

| Date of order = 07306 2027
| Dabe of meeipt of Order 08 062022
&ih Decermber 5022

| M Hamendra Pabwal
Fiagi. Mo BBIPA-O0T B PO 8300201 8- 20201 2788

| A-1307 Reheja Eremity. Thakur Vilage
Kandval East, Mumbai 400 101
Email; palwal hermandradiormeal oom
| 201208, Shiv S, P Fioon, <5, D, Annke Besant
Road, Above Corporation Bank, Wod,
Muribai — 400 018, Email: crplepakahibeizgmal com

| Weblink: Fmps:iiobi.govin
Physical Acdross: Ma,

Motice 5 hereby given that the Mationel Company Lew Tribunel has ordered the
commencement of 8 corposate msolvency resolution process of the LEPAKSHI HERITAGE
WELLHESS VILLAGE PRIVATE LIMITED on (3nd June 2022
The crediors of LEPAKSHI HERITAGE WELLMESS VILLAGE PRIVATE LIMITED, are
hereby called wupan 1o Submd thair ciaims with proof on or before 22nd June 2022 10 thi
interim rasodution profassional at the address mantioned againstentry Mo, 10,
The financial creditors shall submit thair claime with procd by electronic means only, Al cther
creditars iy submet the claims with prool = person, by post or by electrome means
& financiy creddar Balonging to a class, as listed against the entry Mo, 12, shall indicate it
choice of authorised representaties from among the three insolvency professionats listed
against antry Mo.13 o act as suthoriead representative of the class [spacify class] in Fom
A
Submission of false or misleading proods of ckaim shall atirac] penalties,
50,
Mr. Hemendra Paliwal
Interim Resolution Professional
IBEIIPA-001 1P-PO1830/2018-2020/12TEE

Diate: fSth June 2022
Place: Mumbal

GIC HOUSING FINANCE LTD.

H.No-4-113,2 nd Floor,Beside Punjaj National Bank,Chandanagar,Hyderabad-500050.

Phone Nos: 9902726271/9581830629 Mail Id: chandanagar@gichfindia.com , Web site: www.gichfindia.com

Regd. Office: National Insurance Building, 6 th Floor, 14, Jamshedji Tata Road, Churchgate, Mumbai-20

DEMAND NOTICE

(IN PURSUANCE WITH SECTION 13 (2) OF THE SARFAESI ACT.,2002)

GIC HF LTD. Has sanctioned loans to the following borrowers of residential premises by creating registered mortgage i
favour of GIC HF LTD. The repayment of the loans is irregular and the accounts are finally classified as Non Performing Asse
in accordance with directions and guidelines of National Housing Bank.GIC HF LTD. Has therefore invoked its rights unde
section 13 (2) of the SARFAESI ACT.2002 and called upon the borrowers to repay the total outstanding mentioned agains
each within 60 days from the date of demand notice in pursuance to Rule 3 of security interest (Enforcement) Rule 2002.

The following borrowers are hereby called upon again publicly to pay the total dues the mentioned against them plus the
charges & interest accrued till date within 60 days from today failing which GIC HF LTD. Shall resort to all or any of the lega
rights to take possession of the premises dispose it and adjust the proceeds against the over due amount.

The borrowers are also restrained from alienating or creating third party interest on the ownership of the properties.

LOANACNO | BORROWER () ADDRESS OF THE A Ente]  DATE OF
NAME MORTGAGED PROPERTY. DEVAND E:\IEOMT/?(’;‘ED
NOTICE SENT
(AMOUNTINRS)
Part of Plot No-103, Sy.No-417/1,H.No-Rs. 9,73,477/- 05.05.22
AP0600600000528 Mr.Dastagirianathay Vitta| 43 -465/1 (old), New No-43-316/2B, RTC As on
Mrs.Bharathi Vitta Colony, Moula Ali, Malkajgir, GHMC 31.05.2022
Malkajgiri Circle,R.R.Dist-500040.
AP0600600000209 | Mr.P Nagaiah Plot.No-46-Part,Sy.No-58,&65,Swarna Rs. 22,20,357/- ()5 o5 22
Estates,Nadergul,Badangpet Nagara Ason
panchyat, Saroornagar,R.R.Dist-500058 02.06.2022
AP0600600000939 | Mr. Subramanya Vagdevi Nivas,Flat.No-104,1* Floor, Plot. Rs. 21,37,656/- (5 5 22
Prasad Palivela No-344 & 354/part,Sy.No-219, Gajula  Ason
ramaram Village, Quthbullapur Mandal, 31.05.2022
Medchal-Malkajgiri Dist.-500055.
AP0600600001255| Mr. Mahesh Pandiri | House on H.No-2-3-501,Kachi Bowli Rs.13,91,636/- 5 520
Mrs. Vimalabai Pandiri (Nallagutta), Under GHMC Secundrabad As on
Circle, Secundrabad-500003. 31.05.2022
Flat.No-303,3° Floor,Golden Nest,Sy No- Rs.16,30,492 47 og 94
AP0600600000187 | Mr. Praveen Vakati | 294,Situated at Nizampet Village & GP, Ason
Quthbullapur Mandal,R.R.Dist, 30.09.2021
Telengana- 500049.
Semi Finished Flat.No-F-4,First Floor,” Rs.
AP0600600000578 | Mr.Giri Pampari Jayam TownShip”,Jahnavi  Estate 5,09,501/- 00522
(Residential Zone), GP,Black.No-09, Plot.
No-85,Survey. No-134/A/2, 134/Al4,
134/A/3, Situated At Yadagiripally Village,
Yadagiriguta Mandal,YAddadri-Bhomgir
District, Under SRO Bibinagar-508115.
AP0600600000581 | Mrs. Manchala Semi Finished Flat.No-F-3,1* Floor,” Jayam Rs.4,55,045/- o5 05 99
< Archana Township”Jahnavi Estate (Residental Ason
$ TheIndianEXPRESS
Nos-134/A/2, 134/A/4, 134/A/3, Situated at
_‘J{_'}l__j EMALISM OF COURAGE m——— Yadagiripally Village, Yadagirigutta
mandal,Yaddadri-Bhomgir District-508115

THIS NOTICE IS BEING ALSO PASTED ON THE OUTER DOOR OF THE BORROWERS LAST KNOWN ADDRESS

Date:09.06.2022.

Sd/-, Authorised Officer,

GIC HOUSING FINANCE LTD
HYDERABAD

Place;Chandanagar

financialexp.epapr.in
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